ITEM NO.5

4975/2019

COURT NO.3
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SUPREME COURT OF INDTIA
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(FOR ADMISSION and I.R. and IA No.84059/2019-EXEMPTION FROM FILING
C/C OF THE IMPUGNED JUDGMENT)

Date
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For Petitioner(s)

For Respondent(s)

HON'BLE MR. JUSTICE M.R. SHAH
HON'BLE MR. JUSTICE A.S. BOPANNA
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(VACATION BENCH)

Vijay Hansaria, Sr. Adv.
Aman Nandrajog, Adv.
Sumeer Sodhi, AOR

Siddharth Sharma, Adv.

Alok Sangwan, Adv.

27-05-2019 These petitions were called on for hearing today.

UPON hearing the counsel the Court made the following
ORDER

swawetotyeries AFguments concluded.

igneg/by

Date: 20 5.27

16:33:031S]
Reason: Er

List on 29 May 2019 for orders.

(MANISH SETHI)
COURT MASTER (SH)

(RAJINDER KAUR)
BRANCH OFFICER
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